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/ LR No.7117/16

/.4 é‘%‘chhote Lal vs. Pal & Paul Builders Ltd.

/

01.10.2020
Present: None for the parties.

The matter is fixed for today for talk of settlement, failing
which for framing of issues.

Today, despite of repeated calls, no one has appeared on behalf
of any of the parties. '

Accordingly, the matter stands adjourned for the same purpose

17.11.2020.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplo 5 on the official

website of the District Court. ?
CRE

(PAWAN KUMAR MA TO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
01.10.2020
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Present

Sh. Ajit Singh, AR for the workman.
None for the Management,

Earlier the matter was fixed for talk of settlement,
failing which, for filing of rejoinder and framing of issues. On dated
22.09.2020, the Id, AR of the workman had appeared in the court through
video conference and had apprised to the court that a settlement has

been arrived at between the parties.

Today, on calling the case, Id. AR of the workman
has appeared in the court, but, no one has appeared on behalf of the

management.

Ld. AR of the workman has filed the photocopies of
memo of settlement, receipt of full and final payment and cheque of Rs.
2,38,000/-. He has apprised to the court that out of the court a settlement
was arrived at between the parties to the present list on 21.09.2020 for a
total amount of Rs. 2,80,000/- and the entire settled amount has already
been received by the workman and prayed for the disposal of the present
matter being fully and finally settled between the parties to the present lis.
Separate statement of Id. Authorized Representative of the workman has

been recorded, which is as under:

Statementofl Sh. Ajit Kumar Singh. Enrl. No. D-
30:10/2009, Chamber No. <61, Bava Gurcharan
Simgh Block. Tis Hazavi Court. Delhi.

On S AL

I am the Authorized
Representative of the workman in the present case, vide

letter of authority

LBt



and signatyre &
workman at point B), for 5 lotai
out of which Rg, 2.38,000/- were
€ cheque, Photocopy whereof is
maining amount was paid to the
receiving the total setlled amount,
ted full and fina) payment receipt,
ark C-3 ( it bears my signatures at
Point A and signature and thump impression of the
workman at point B},

thumb Impressian of the
amount of Rs, 2,80,000/-
Paid to the workman vig
Mark c-2, Whereas, re
warkman in cash. After
the workman had execy
Photocopy whereof is M

In view of the settlement arrived at
between the Parties, out of the court, vide memo of
seftlement and payment of total settled amount by the
management to the workman, the present matter may be
disposed off fully and finally between the parties to the
present lis, as the above said cheque has already been
encashed. The workman will remain bound by my
statement recorded today in the court.

RO&AC

sd/- sdf-
(IPAWAN KT'MAR MATTO)
I"RESTIVING OITICEI:LABOVR ¢OURT-1X
HOUSE AVENTE CTOTIRTS. XEW DELMI

01.10.2020

In view of the settlement arrived at between the
parties, out of the court, vide memo of settlement, copy whereof is Ex. C-
1, and statement of Id.Authorized Representative of the workman, the
present matter is disposed off, as fully and finally settled between the
parties to the present lis, in the light of the memo of settlement Ex. C-1




and statement of =

answered accordingly. . reference is

the Deput Attested copy of the award be sent to the Office of
puty Labour Commissioner, Government of NCT of Delhi of

Di
Istt./Area concerned for publication, as per rules and judicial file be

consi
Igned to Record Room, as per rules after compliance of necessary
legal formalities.

Ahlmad of this court is directed to send the copy of
this order and copy of award to the concerned official of District Court,
Rouse Avenue Court Complex, New Delhi for u

website of Delhi District Court.

ing on the official

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LARBOUR COURT-1X
ROUSE AVENUE COURTS.NEW DELH1

01.10.2020
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IN THE COURT OF §
Lailnm:::‘:'.l..:l','g"r“‘m:v KUMAR MATTO, PRESIDING OFFICER,
: NO. IX. ROUSE AVENUE COURT, NEW DELMI

|un No. 28208/17 |
| DATE OF INSTITUTION  (28.08.2017 .'
DATE OF AWARD 01.10.2020 |

Sh. Arnn Kumar Singh

S/o Shri Chandeshwar Prasad Singh

R/o 4D, Rakhsa Enclave, Extn. Gali no. 7
Near Star Power Jim, Uttam Nagar,
Mohan Garden, Delhi

through Rashtriya General Mazdoor Union {Regd.)
B-239, Karampura, New Delhi-15  «eeee Workman.
Vs,

M /s Shri Niwas Pawan Kumar

Main Rohtak Road, Near Bimal Hospital
~Management

Nangloi, Delhi-41
AWARD

se off the reference sent to this court by the office

1. This award of mine wil dispo

of the Joint Labour Commissioner, Labour Department, Distt. West, Govt. of the

g between the parties named herein

National Capital Territory of Delhi, Delhi, arisin

above vide notification No. F.3 (265)!1?!Ref.!wd!Lab.!B18 dated 28.07.2017 with the

following terms of reference:-

LIR No. 2828/17 1/4
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s fixed for talk of settlement, fail,
« 1alling which, for filing of

rejoinder and
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g of issues. On dated 22.09.2020, the Id
.09, , the |d. AR of the workman
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nference and h ;
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urt that a

settlem
ent has been arrived at between the partie
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3. T
oday, o :
y, on calling the case, |d. AR of the workman has appeared in the

court,
but, no one has appeared on behalf of the management.

4.
Ld. AR of the workman has filed the photocopies of memo of settlement,
receipt of full and final payment and cheque of Rs. 2.38,000/-. He has apprised to the

court that out of the court, a seitlement was arrived at between the parties to the

present list on 21.09.2020 for @ total amount of Rs. 280,000/~ and the entire settied

amount has already been received by the workman and prayed for the disposal of the

present matter beingd fully and finally settled between the parties to the present \is.

Separate statement of \d. Authorized Representaﬂve of the workman has been

recorded, which is as under:
yar Singh. Eurl. No. D-3010/2009,

S gementol sh. Ajit Kum :
v Gurcharan Singh lock. Tis Nazari

(hamber No. Bn-6i. Doava
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workman at poi and signature and thumb impression of the

point B).
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urt, vide mema of settlement and payment of 1olal setied

al:nr:-um by the management to the workman, tne present matter may be
disposed off fully and finally betwsaen the

parties to the present lis, a3 \he above said cheaue has already been
encashed. The workman Wil remain bound by ™My statement recorded
today in the court.
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(PAWAN wrIMAR MATTO
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01.10.2020

i petween the parties, out of the

5.
court vide memo of settlement, copy whereof 18 gx. C-1 and staternent of \d.
Authorlzed Rep esentatlve of the workman, the present matter is disposed off, as fully

parties to the pfesent lis, in the Tight of fhe Merm® of

d. Authorized Rep:esen\a’iwe of the workn-at.

CA and statement of |
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The workman will remain bound by

the statement of his AR Sh. Ajit Kumar Singh
recorded today in the court. ‘

I
g y

6. Attested copy of the award be sent to the Office of the Deputy Labour

Commissioner, Government of NCT of Delhi of Distt./Area concerned for publication,

as per rules and judicial file be consigned to Record Room, as per rules after

compliance of necessary legal formalities.

PRONOUNCED IN THE
OPEN COURT ON (PAWAN KUMARMATTO) _
1°t October, 2020 PRESIDING OFFICER LABOUR CO -

’ ROUSE AVENUE COURTS, NEW DELHI



LIR No. 3245/19
Indra Sharma vs. M/s Manoj Sales Corporation Protection

01.10.2020
Present: None for the workwoman.

The matter is fixed for today for service of the notice to the
workman. |
Notice issued to the workwoman received back with the report
served. But, today, no one has appeared on behalf of the workwoman
despite of repeated calls.
Accordingly, fresh court notices are ordered to be issued to
—

~
workwoman on h-r& mobile phone number also through whatsapp enf]% v

04.12.2020.

Ahlmad is directed to send the copy of—~this order to the

concerned official of District Court, RADC for uploadine on the official

website of the District Court.

(PAWAN KU\
Presiding Officér Labour Court-IX
Rouse Avenue Courts/New Delhj

~01.10.2020
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’t% LIR No. 3246/19
Anita vs. M/s Manoj Sales Corporation

01.10.2020

Present: Sh. Ajit Kumar Singh, AR for the workwoman.

The matter is fixed for today for service of the court notice to

the workwoman.

Court notice issued to the workwoman received back with the
report served.

Today, on calling of the case, Ld. AR for the workwoman has
appeared. He has filed statement of claim, letter of authority alongwith
photocopy of demand notice and office copy of statement of claim filed
before the Conciliation Officer and original postal receipt.

Heard the Ld. AR for the workwoman. Perused the record.

Issue notice to the management also through whatsapp, which
are returnable on 04.12.2020.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploadihg on the official

website of the District Court.

Presiding Officer Labour Court-I1X
Rouse Avenue Courts/New Delhi
01.10.2020



LIR No. 4/20
Vijay Prakash vs. M/s Nisha Collection

01.10.2020
Present: None for the workman.

The matter is fixed for today for service of the notice to the
workman.

Court notice issued to the workman received back with the
report served. But, today, no one has appeared on behalf of the workman
despite of repeated calls.

Accordingly, fresh court notices are ordered to be issued to
workman on his mobile phone number also through whatsapp for
16.12.2020.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploa ing on the official

website of the District Court.

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
01.10.2020



LIR No. 5/20
2 Amit Kumar Singh vs. M/s Nisha Collection

01.10.2020
Present: None for the workman.

The matter is fixed for today for service of the notice to the
workman.

Court notice issued to the workman received back with the
report served. But, today, no one has appeared on behalf of the workman
despite of repeated calls.

Accordingly, fresh court notices are ordered to be issued to
workman on his mobile phone number also through whatsapp for
16.12.2020.

Ahlmad is directed to send the copy—of this order to the

concerned official of District Court, RADC for yplodding on the official

website of the District Court.

ROI} e Avenue Courts/New Delhi
01.10.2020



LIR No. 6/20
mRakesh Kumar vs. M/s Nisha Collection

01.10.2020
Present: None for the workman.

The matter is fixed for today for service of the notice to the
workman.

Court notice issued to the workman received back with the
report served. But, today, no one has appeared on behalf of the workman
despite of repeated calls.

Accordingly, fresh court notices are ordered to be issued to
workman on his mobile phone number also through whatsapp for
16.12.2020.

Ahlmad is directed to send the copy of this order to the

w ing on the official

Iz ; .

-
el

(PAWAN KUMAR MATTO)

Presidifig Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
01.10.2020

concerned official of District Court, RADC for

website of the District Court.




£IR No. 8390/16

Parveen Bagga vs Samsung India Electronics India
Pvt Ltd and others.

01.10.2020

Present: None for the parties.

The is fixed for filing reply and consideration
on the application filed by the workman and also for framing of
issues, but today, despite of repeated calls, no one has appeared
on behalf of any of the parties.

Accordingly, matter stands adjourned for the
same purpose on 25.11.2020.

Ahlmad of this court is directed to send the
copy of this order to the concerned offici f District Court,
Rouse Avenue Court Complex, New Delhi Z ploading on the
official website of Delhi District Court.

or

425N

(PAW ATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELH]I
01.10.2020



LIR No. 8393/16

.
3aghwat vs Samsung India Electronics India Pvt Ltd

and others.

01.10.2020
Present: None for the parties.

The is fixed for filing reply and consideration
on the application filed by the workman and also for framing of
issues, but today, despite of repeated calls, no one has appeared

on behalf of any of the parties.

Accordingly, matter stands adjourned for the

same purpose on 25.11.2020.

Ahlmad of this court is directed to send the
copy of this order to the concerned official of District Court,
Rouse Avenue Court Complex, New Delhi uploading on the
official website of Delhi District Court.

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
01.10.2020



L} No. 8395/16
Amrish Kumar Vs

Samsung Indi ] ] ‘
Ltd and others, g India Electronics India Pv

01.10.2020

Present: None for the parties.

The is fixed for filing reply and consideration
on the application filed by the workman and also for framing of
issues, but today, despite of repeated calls, no one has appeared
on behalf of any of the parties.

. Accordingly, matter stands adjourned for the
same purpose on 25.11.2020.

Ahlmad of this court is directed to send the
copy of this order to the concerned official of District Court,
Rouse Avenue Court Complex, New Delhi
official website of Delhi District Court.

(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS,NEW DELHI
01.10.2020



LIR No. 8396/16

Homindra Singh vs Samsung India Electronics India
Pvt Ltd and others.

01.10.2020

Present: None for the parties.

The is fixed for filing reply and consideration
on the application filed by the workman and also for framing of
issues, but today, despite of repeated calls, no one has appeared
on behalf of any of the parties.

Accordingly, matter stands adjourned for the
same purpose on 25.11.2020.

Ahlmad of this court is directed to send the
copy of this order to the concerned official of District Court,
Rouse Avenue Court Complex, New Delhj fo
official website of Delhi District Court.

pading on the

0)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELH]I
01.10.2020
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LIR No. 1158/18
Virendra Singh vs. M/s Shriram Printers N Traders

01.10.2020

Present: None for the workman.
None for the management.
(Management is already exparte.)

The matter is fixed for today for exparte evidence of the

workman.

But, today, no one has appeared on behalf of the workman

despite of repeated calls.

In view of huge pendency of cases in this court, the matter
stands adjourned for exparte evidence of the workman on 23.04.2021.

Ahlmad is directed to send the copy pf<this order to the

concerned official of District Court, RADC for upJoading on the official

website of the District Court.

Rouse”Avenue Courts/New Delhi
01.10.2020






